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Clause  1.  the Enacting Formula and the   
Title   were   added   to  the Bill. 

SHRI R.    VENKATARAMAN:    Sir, I   
move: 

"That the Bill be returned."  

The question was proposed. 

SHRI M. KALYANASUNDARAM: Sir, 
in the third reading I want to say a few words. 
Otherwise the third reading will lose itg 
grace. I want to say only one or two words 
"with your permission. We are the Members 
from Tamil Nadu. We raised a very vital 
point agitating our minds with regard to debt 
relief... 

THE VICE-CHAIRMAN (SHRI R. R. 
MORARKA): The scope for the third reading 
is very limited. You can give the arguments 
either in support or in opposition nothing 
more. If you do not have anything, please sit 
down. 

THE VICE-CHAIRMAN (SHRI R. R. 
MORARKA): No, there is no time left now. 

The question is: 

"That the Bill be returned." The 

motion was adopted, 

MESSAGE FROM THE LOK SABHA 
The Brahmaputra    Board    Bill, 1980 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following message 
received from the Lok Sabha signed by the 
Secretary of the Lok Sabha : 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business 

 in Lok Sabha, I am directed to enclose 
herewith the Brahmaputra Board Bill, 
1980, as passed by Lok Sabha at its sitting 
held on the 7th Augusti  1980." 

Sir, I lay the Bill on the Table. 

THE VICE-CHAIRMAN (SHRI R. R. 
MORARKA): Now, special men. ti'on by 
Shri Shahi. 

REFERENCE TO    THE    REPORTED 
LATHI-CHARGE  BY     THE  POLICE 
ON LOK   DAL   SATYAGRAHIS   AT 

BAGHPAT 

 


